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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

0.A.N0.848/96. Date of order : 13.8.1996.

'principles of natural justice in-as-much as the

Between
N.Butchalah .+ Applicant
And

1. The Sr. Supdt. of Post Offices,
Prakasam Division,
Ongole.

2. The Director of Postal Services,
0/0 the Postmaster-General,
Vi jaywada Region,
Vijaywada. .+ Respondents

Counsel for the Applicant .. Shri K.Venkateswara Rao

Counsel for the Respondents .. Shri V.Rajeswara Raoc,

Addl. CGSC

coRrRAM

Hon'ble_shri Justice'M.G.Chaudhari : Vice-Chairmpan

Hon'ble Shri H.Rajendra Prasad : Member(A) .
| Order

(Per Hon'ble Shri Jugtice M.G.Chaudhari : Vice-

In a.disciplinaty proceeding held under Ru
P&T EDAs (C&S) Rules, 1964 the applicant has be
gullty of the charges levelled against him and
removed from service by order of the Sr. Supdt.
Qffices, Prakasam Divisioé?.oﬁgole {(disciplinar

dated 17.10.94, That order has been confirmed

seeks to challenge these %§ders.
e
2. Spri K.Venkateswara Rao, learned counsel f

applicant submitted that there has been violati

Chairman)

le 8 of

en found
has been

of Post

y authority)

by the

appellate authority by order dated 28.9.95. Thie applicant

or the
on of

applicant

was not made available thé/services of a defende assistant

and therefore he could not defend himself prope

has vitlated the impugned orders.

rly and that
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. could not secure the scrvices of any other defenc
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3. From the record which is produced alongwith the 0.A.

we find that the defence assistant nominated by the applicant

was not relieved by the coﬁtrolling authority and

el evelbsr T
It is statedAthat Shri M.Venkateswara Rao who was

the applicant
e assistant.

named by the

applicant was not given permission by the Sr. Supfit. of Post
)

Cffices who had the right to grant or refuse perm
reasonable ground. The applicant should have sel
other official tc work as Assisting Govt. Servant
to do so-and did not nominate any other offictal

neighbouring Division to work as defence assistan

i ssion on
ected some
but he failed
working in the

 and there wa:

no force in the argument of the applicant that reasonable

opportunity was not provided to him at the enquiry to defend

his case.

The appellate authority In its order has alsc dealt

with this aspect that although the applicant wanted Shri

M.Venkateswara Rac to defend him he was unable to

obtain a

letter of willingness from that official and failed to obtain

the services of any other officialgféﬁgég%ézﬁhim and therefore

his contention that he was denied fair opportunity to defend was

not tenable.

The view taken by the said adthority cannot be

said to be unreasonable. Principles of natural jystice

extend only to giving auopportunity and it is for

delinquent to availl ofit or not.

natural justice. On this §round therefore we are

the

If he has not bden able to

Jropirdl i :
avail of it that cannot be said to be violation off principles of

not inclined

to take the view that the impugned orders are vitilated or ara —

rendered illegal. No other point is involved. The O.A. is

consequently rejg¢cted., No order as to costs.

Dated: 13.8,1996.
Dictated in Open Court.
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0.A.848/96

To

1. The Sr.Superintendent of Post Offices,

Prakasam Division, Ongole.

2. The Director Postal Services,

o/0 the Postmaster General,
Vi jayawada region, Vijayawada.

3, One copy to Mr,K.Venkateswara Rao, advocate, CAT.Hyd,

4, One copy to© Mr.V.Rajeswar Rao, Addl .CGSC.CAT . Hyd,

5. Cne copy to Library, CAT.Hyd.

6. One spare COpY.
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IN THE CENTRAL ADMINISTRARLVE TRIBENAL

- HYDERABAD BENCH ATHYDERABAD

L3
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THE HON'BLE MR.JUSTICE M.GwCHAUDHARI
' VICE~CHAIRMAN

- / . AND’
THE HON'BLE MK.H.RAJENDRA.PRASAD:M(A)

Dated: 12 - g‘._légs |

‘ . . N l/"

OK JULGMENT |

M.J"JR.A!/COJ‘. NO.
in

' 0.Ah.No. CBC\% V4

) rr-iv'\{-téo- . (W.pl M )
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Admitted and Interim Directédns

Issueqd.

t

AlloWed.

Disp¢sed of with directions

Dismissed

Dismfissed as withdrawn.
Dismissed for Default.

Ordpred/Re jected. s

pvm ' . No order as to costs.
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